2026:AHC-LK0O:12313-DB

HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW

WRIT - C No. - 1603 of 2026

Suman Gupta

..... Petitioner(s)

Versus

State Of U.P. Thru. Prin. Secy. Housing And Urban
Planning Deptt. Lko. And Three3 Others. Respondent(s)
Counsel for Petitioner(s) :  Sachin Kumar Pandey
Counsel for Respondent(s) . C.S.C., Shobhit Mohan Shukla
Court No.-1

HON'BLE RAJAN ROY, J.
HON'BLE ABDHESH KUMAR CHAUDHARY, J.

1. Heard Shri Sachin Kumar Pandey, learned Counsel for the petitioner
and learned Standing Counsel for the State.

2. Counsel for the petitioner seeks permission to withdraw this writ
petition with liberty to file a fresh writ petition at Allahabad. We, record
the statement of the Shri Ra Bux Singh, learned Additional Chief
Standing Counsel for the State that the recovery certificate execution of
which has been sought has been returned to U.P. R.E.R.A. asthe recovery
cannot be made, a fact which is being disputed by the petitioner.

3. The writ petition is dismissed as withdrawn with liberty as aforesaid.

(Abdhesh Kumar Chaudhary,J.) (Rajan Roy,J.)
February 17, 2026

-Piyush-
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High Court of Judicature at Allahabad,
Lucknow Bench
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